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New Delni this the 24th day of Nove mber, 1998.

Hon 'ble Smt.Lakshmi Swaminathan. Me mbe T (3)
Hon 'ble  Shri N.Sahu, Member (A) -

gmt.Nishi Garg

w/0 Sh.Rakesh Garg,
"resident of D=12/59,
Rohini,De1lini~85 ' eee Applicant

(By Advocate Shri. P.L.Mimroth )
Use

'“4. National Capital Territory of Delhi
through its Chisf Secratary,
. Sham Nath Marg, Delhi.

2. Dirsctor of £ ducation, .
.Govt.of WNCT of Delhi, 0ld S5ectt.,
Delhi. :

QL 3. Deputy Director of Educationy .
' North cast District, 'B' Block, i
Yamuna Vihar, DOelhi.

4. Deputy Director of ¢ ducation,
North West District,Science Centre,
Hakikat Nagar, Delhi. :

5. The Principal,
SeKsVeNoel, New SeE8lampur,
Delhie.
: .. s Respondants

(By Advocate Shri Vijay Pandita )

0R D E R _(ORAL) |

(Hon 'ble Smt.lakshmi Syaminathan, Member (J)
The applicant has impugned the order. dated 13.10.98
terminéting'her seTVices We2of e 13.11.98 as Language Teucher

(Hindiy.‘ln this impugned ordsr it has been stated that the

n~

termination has been done in terms of the appointment ordsrT

which uasCZXZZ)on contract basis made on 31.8.1958,

2 o in the reply, the respondants have submitted that there

is/illagality in the imbugned termination order as the

applicant has peen terminated from'services as Language leacher
~(Hindi) in accordance vith the appointment ordsr. They have

submitted that 15 ragular appointaes in TGT/Hindi/LT Hindi

yere. nominated for*posting and hence the pervices of the

applicant have been terminated in accordance with Paragraph 1

of the appointment order dated 31.8,1998,]
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_contract basis or ad hoc basis in any other District uhere

L@

3. It is ssttled lau'that an employee uho has been appointed

'fibn contract basis for a period which is subject to the condition

that the same will be terminated when regular abpointees are
avgilable has no enfofcéablé right to continue in service when

thet Gondition is Fulfilled. In this vieu of the matter, the
ex-parte interim order dated 12111998 shalltstand'vacated and

the "0A is liable to be dismiséea.

4. Housver, before we diépose of the case, we would like to
record that Shri Mimrfoth, learned counsai'For the applicant submits

that sincs the'agplicqnt is out of job and sha'is a qualified

Language Teacher(Hindi), she is prepared to bs appointed even on

vacancies may exist. in this connection,‘Shri Se.Chakragorty,

Députy Director; North East District, who is pressnt in court

ha s submitted_that in case there are vacancies and if they Findi

the applicant suitigle for the post of TGT(Hindi) tﬁey have no
s

. . Yo . 2 - ' -
obgectloquOnSLderxse her for such appointment on ad hoc or
on contract basis, as the case may be;u,ﬂﬂﬁhméwﬁi’ wrll. Ha Rloo "=
Se In the above’factsaﬁwd circumstances of the case, the OA

is dismissed at the admission stage. No order as to costs.

S Jaded, <5 A

(N. Sahu) ‘ (Smt.Lakshmi Swaminathany .
Member (A) Member (J)
sk -




